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Will th Minister of COMMUNICA-
TIONS be pie ed to sto.te : 

(a) whether Po ts od l'elegrapl 
Department b ve tr n fc rred telephone 
number from 65 level to 66 level and if o 
full detail thereo f od the b is for ucb 
tran fer ; 

(b) whether any request from MPs 
have been pending for u h t ransfer and if o 
det ils thereof and rea OD for delay ; 

(c) whether it is a feel il at ther i a 
wide prcad feeling that 1he chaogcs f rom '65' 
'66' level c rricd ut o far r«' b ed on 
con idcratioo other than operational aod 
h vc been dooei almo t en1irely in c e of 

ffiucnt busine smen ; and 

(d) if . , wh 1her Gov romenl will 
a k l to look into all c c of uch Iran -
fer in individual ca. c not ba ed on opera-
tional coo ider1:1tion ? 

T H PUTY Ml I TER I TH 
MINI RY 0 CO MM UNICATION 
( HRI VJJAY N . PATIL): () Yes, ir . 

ome telephon numb r hav been ch ogctl 
fr m •65' to • 6' ex.ch nge on spe ific requesl 
ba ed n oper ti nal rea on and availability 
or capacity in t he •66' xch nge. 

(b) No, ir. There i no r qu st pend-
ID fr m any M ember of Parli meat for su ·h 
ch nge of Lelephooc number. 

(c) No. Sir. 

(d} Doe not u risc in view of reply to 
part (c) abo c 

Re.qu t from Maharashtra overnmeut to 
• Cl r K.haporkbed te ion and Uran 

Unit No. 8 

2449. - SHRI 
PATIL : Will th 
be pleas d to stal : 

BALASAHEB VJKH E 
M inister f NE RGY 

(a) whether Government of Maha-
rashtra have urged Central Government to 
clear the Kbaparkheda Extension and Ura,n 
Unit No. 8 as all the nece ary infra.structure 

· i available at Lhi place and sooo after 
anction the Mahara htra State Electricity 

Board can commence work ; 

(b) if so, when tbe e proposals were 
received by Ceotral Govcromcot ; and 

(c) by wh at t ime these will be cleared? 

TH MINISTE R OF STATE IN THE 
MINISTRY OF E N ERG Y (SHRI ARI P 
MOHAMMAD KHAN) : (a) to (c) 
Kbaparkhed Thermal Power Station (TPS) 

xtea ion stage. I (2 x2 10 MW) ha b n 
approved in June, 1984 at an estimated co t 
of R . 397.03 crore . Mahara htra State 
El clricily Board ha submilled in May, 1984, 
brief fe sibility rep rt for installation of 
Kbnparkhcda TP xteasi a Stage-ll 
(2 x2 l0 MW) and Uran Ga Turbine 
Extension 8th Uoit (Ix 108 MW). These 
propo Is c n be considered fpr te hno-
ccooomic approval after all nece sary input 
uch as availability or gasjLSHS and coal 

have been tied up and eavironmeatal 
learancc er . are avail ble. 

P ting of Producers G d 
Gr de I Etc. at New 

Kendr 

2450 SHRI DAYA Ro\M SHAKYA : 
W ill the Miai tor of INFORMATION AND 
BROADCASTING b pleased to tate : 

(a) wh ther the seni rmost and 
experienced Prt>duc r Gr I C mernmen . , 
Gr. I, Senior Desigoers·and Makeup-men etc. 
are being deputed to the newly :>tarted 
Doordar han Kendra&, Such a B ogalore 
Trivandrum aod Oauh ti T. V. Centres t~ 
organi e fuactiooiog of the e centre ; and 

(b) ' if so, tbe details of the first t n 
seniormost producers grade J and Cameramen 
Gr. I who have been given opportunity to 
organi e new 'et up ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
STATE IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
H .K.L 'BHAGAT): (a) Postings of ~ taff 
to various Doordarshan Keadras are done 
on the ba is of programme needs of the 
Kendras. linguistic requirements, qualificat ion 
and experience of the ind iv id uals etc. It is 
neither always necessary nor possible to post 
the senior-most persons of a certain category 
to a particular Kendra. 

(b) Docs not ari e. 

Foreign Assigwnents for Cameramen 

2451 . SHRI DAY A RAM SHAKY A : 
Will the Minis ter of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the number of AIBD trained 
Cameramen who had gooe abroad of visit& 
and for. news coverage with VIPs/ V.V.I.Ps; 

(b) the number of Cameramen not 
trained by AIBD centre abroad for news 
coverage ; and 

(c) whether Al BO trained persons are 
given preference for such foreign assign-
ments ? 

THE MJ 1STBR OF TATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
STATE JN THE DEPARTMENT OF 
PAllLlAMENTARY A FAIRS (SHRI 
H.K.L. BHAGAT) : (a) Nine AlBD lrain d 
Cameramen had gone abroad for new 
coverage witb VIPslVVJPs. 

(b) Twenty one Cameramen 
were not trained at AIBD had gone 
for news coverage with VIPs!VVJPs. 

who 
abroad 

(c) Cameramen are seat abroad for 
coverage of visits of VlPs/VVIPs keeping in 
view their experience and training as well a 
suitability for such coverages . 

' 

Ban on Maoufactu.re of HaTmfuJ Medicin s 
Pesticid and Weedicides 

2452. SHRI J .S. PAT1L : Will the 
Minisler of -CHBMICA.LS AND FER 11-
LJZERS be pleased 10 tatc : 

(a) whether it is a fact that a numb r 
of medicines pe ticides, wcedicid etc. 
the production and/or appJic tion of which 
i banned in U S.A. aad Western Europe o 
countries ( iace they are proved 10 be bai-m-
ful for human Jife covironment etc.) arc • 
manufactured and / or sold for con umptioo 
in the ouatry b)' variou multinational 
ompanies ; 

(b) if o, 1he names of uch medicia 
pesticide /weedicid etc. and the companie 
which maoufacn~re aod/ or ell them in our 
ountry ; 

(c) whether it i also fact th l there 
is a persi Lent demand from various quarter 
to ban the manufacture nd /or use of uch 
medicines etc . harmful for hum an life, 
environment etc . ; and 

(d) the steps Govcromct propose to 
take lo slop the production and/ or u c of 
such harmful medicine , pc ti idc , wcedicidc 
etc. in India ? 

THE MINI STER 0 STATE IN THE 
MINISTRY OF CHEM ICAL AND FERTI-
LIZERS (SHRI R.C . RA 1-1) : ( ) to (d) 
The import and manufactur of pc ticide 
in India, is regulated inter-alia, under the , 
In ecticides Act, 1968. Before allowing tbe 
import /manufacture of p ticide in the 
country, the Registr tion Committee, et up 
under the Act, take in to ac uot H the 
roelcvaat a~pccts like efficiency rihe insecticide 
aod its safely to human be1ogs ad animal 
with reference to Indian cood1tioo . 

There have been demands th r Gov rn-
meot should review lhe use of those p ti-
cide • use of which has been prohibited or 
restricted in U.S.A. nod/or European count-
ries. The nc d to ban p ticide i t ken 




